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(viii) Proposed of 15 percent production
cut by Jute Mills in West Bengal

SHRIMATI GEETA MUKHERIJEE :
Sir, in west Bengal, the private jute mill
owners have come out with a proposal of 15%
production cut in Jute Mills on the plea of so-
called shortage of jute fibre. This plea is
totally baseless and the proposed cut is inten-
ded to lay off the workers as well as to depress
the price of the new jute crop which will
arrive in the market after a few months. This
also is intended 1o wrest further concessions
from the Government. The trade union includ-
ing AITUC and peasant organisation as well
as the Government of West Bengal have shar-
ply reacted against this proposal.

I request the Ministry of Commerce of
the Government of India to take up this ques-
tion with 1JMA and see to it that this motiva-

ted harmful proposal cannot be given effect
to.
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(xi) Arrangement of gram and payment
of its price to farmers
oY g Ao wieat (SvNd)
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MR. DEPUTY-SPEAKER : Now, let us
take up the next item. The House will now
take up further consideration of the following
motion moved by Shri Pranab Kumar
Mukherjee on the 27th April, 1983, namely:—

““That the Bill to give effect to the
financial proposals of the Central
Government for the financial year
1983-84, be taken into consideration.”

Mr. Sontosh Mohan Dev may continue his
speech,



